| TEM NO 42 COURT NO. 11 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s) . 34195/ 2014

(Arising out of inmpugned final judgnment and order dated 05/09/2014
in SA No. 679/2010 passed by the H gh Court OF Judicature at

Al | ahabad)

CHAI RVAN AND MANAG NG DI RECTOR ALLAHABAD

BANK AND ORS. Petitioner(s)
VERSUS

ALLAHABAD BANK STAFF ASSO AND ORS. Respondent (' s)

(with appln. (s) for permission to bring additional facts and
docunents on record and interimrelief and office report)

I.A. NO 2 (Appln. For |npleadnent)
Date : 09/07/2015 This petition was called on for hearing today.

CORAM :

HON BLE MR JUSTI CE VI KRAMAJI T SEN

HON BLE MR JUSTI CE SHI VA KI RTI SI NCH
For Petitioner(s) Dhruv Mehta, Sr. Adv.
Raj esh Kurmar, Adv.
Gaurav Kumar Singh, Adv,
Rakesh Chaurasi ya, Adv.
s Mtter & Mtter Co., Adv.

=ss%%

For Respondent (s) M. Sanjay Kumar Dubey, Adv.
M. Rajiv Ranjan Dw vedi, Adv.
M. Anuj Aggarwal, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

I ssue fresh notice to respondent No. 3 returnable within
four weeks.
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